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INTRODUCTION· 

1, the Chairman of the Committee on Government AsluraDCt8 u 
authorised by the Committee, do present on 'their behalf this Ninth 
Report of the Committee on Government Assurances. 

2. The Committee (1987-88) were constituted on June 12, 1987. 

3. The Committee (1986-87) at their sittings held on 15 and 16 
January, 1987. considered six requests from the Ministries for drop
ping of pending assurances and their decisions are contained in this 
Report. At their eighth sitting held on 8-12-87 the CommitteE 
(1987-88) considered and adopted the draft Ninth Report. 

4. The minutes of the aforesaid sittings 'Of the Committee form 
part of the Report. 

5. The conclusionsiobservations of the Committee are contained 
in the succeeding chapters. 

NEW DELHI: 

Dated., December 8. 1987. 

PROF. NARAIN CHAND PARASHAR 
Cooirm4n, 

Committee on Government A8suTClnces. '. 

(v) 



CRAP'N& I 

REVIEW OF PENDING ASSURANCES OF SEVENTH AND 
EIGHTH LOK SABHA 

Durin'g the Seventh Lok Sabha, 7,231 assurances were culled out 
from Lok Sabha Debates for implementation by Government. Of 
these 7,220 assurances have since been implemented ( leaving a bal
ance of 11 assurances to be implemented. 

2. During the First to Eighth Sessions of Eighth Lok Sabha, 4158 
assurances were culled out. Out of them 3087 assurances have since 
been implemented, thus leaving a balance of W71 assurances, pend
ing implementation. 

3. The aboVe figures take into account the latest statements of 
implemented assurances laid on the Table of Lok Sabha by the 
Minister of Parliamentary Affairs on 12 November, 1987. 



'A~D 

(I) 
REQUESTS I'C)R,DROPmNG OF ASSURANCES 

NOT ACCEPTED . TO' 
4. On 17, Mar~, 1986, the following Unstarred Question (No. 

31~O)' jiven notice of' bY Dr. D. N. R:eddy. M.P., was addressed to the 
~ter of Urban Development:-

, '''(a) whether Government are aware that housing in western 
I' eourttrles has vastly developed with prefabricated material, 

'and 

(b) whether Government propose to import know-how and 
introduce the systems in our country so as to save ex
pebSes and tirtle in construction of houses." 

5. The Minister of State for Urban Development (Shri Dalbir 
Singh) gave the followin'g reply:-

"(a) & (b): Various suggestions made with regard to the 
adoption of pre-fab. technology in use in western countries 
are already engaging the attention of the Government." 

6. The above reply was tIeated as an assurance by the Com
mittee which was to be fulfilled within three months of the date of 
reply i.e. by 16 June, 1986. 

7. On 29 October, 1986, the Ministry of Urban Development ap
proached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide their U.O. Note No. 
V fUD (36)USQ·3130-LSI86 dated 29 October, 1986 to drop the as-
surance on the grounds indicated below:.,- , 

erA decision with regard to the adoption of pre-fabricated tech
nology in the construction of houses can be taken only 
after examining the various aspects of the matter_ The 
examination of various technologies is a continuing ef

fort and no decis;on can be arrived at in a short timE. 
Incidentally, housing being a State subj~t, it is for the 
State Government(Union Territory Administrations to 
adopt methods of construction of houses considered 
suitable for their local requirements." 

2 
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8. The Committee considered the request of the Ministry of 
Urban Development for dropping the assurance at their. aittina held. 
on 15 January, 1987. 

9. The decision of the Committee was conveyed to the Mtniltry 
on 11 March, 1987. 

10. The assurance was subsequently implemented by the Minis
try on 7 May, 1987. 

11. The Committee wish to express their dilpleuureover the 
caaualneas with which this matter received tb. attendon of the 
Min~ and the consequent delay in implementatlen 01 the uaurance. 
Looking to the importance and urgency of the matter, eertainly a 
year and a quarter period ought not to haVe been taken by Govern
mead to take a decision. Obviously the Ministry took • Ju attitude 
frOlll.the very beeinning. It took seven months for them to deeYe' ' 
to approach the Committee to drop the asauranee 011 tlle plea tttat 
the matter involved a continuing effort and the boas'ng was a I,iIItMe 

subject. And when the Committee did not accede to their requett 
for dropping the assurance, Government reported the implementation. 
The CommiUee hqpe that due iDq)ortance and prQQQ)tn. ill .... -
meniil'lg the .aMUl!&Dces .to the BelUe would be moWll ill lu~, 

(Ii) 

12. On 10 April 1986, the following Unstarred Queetlon (No. ftfJIf)" 
given notice of by' Shri Dileep Singh Bhurta, M.P. was addrened 'u, 
the Minister of Human Resource Development:- . 

"(a) whether Union Government have received any prqpo~'I~' 
from tbe Madhya Pradesh Government regardin~ ~~f.~" 
of the present tncome limit for the purpose ot a~arcijn.$'. 
post-matric scholarships; and 

(b) if so, the action taken thereon?" 

13. The Minic;ter of Humon Resource Developntent (Sbri P. V· 
Narasimha Rao) gave the following reply:-

~'(a) Yes, Sir. 
(b) The proposal is under consideration." 

14 Reply to part (b) of the question was treated as an a~rat;'cl' 
bv the Committee which was to be fulfUled within thrpe months 0' 
the date of reply i.e, by 9 July. 1988. 

• 



15. On 28 October, 1986, the Ministry of Human Resource Deve
lopment approached the Committee on Government Assurances 
through the Ministry of Parliamentary Affairs vide their U.O. Note 
No: VIHRD(18) USQ-6086-LS!86 dated 28 October, 1986, to drop 
the assurance on the grounds indicated below:-

"In view of the submission of the Fourth Pay -Commission's 
report, it has been decided to await final decision about 

. raising of income limit after the Commission's recommen
dations have been processed in the Government and it 
would lead to re-pl'ocessing the issue once again involving 
time factor." 

16. The Committee considered the request of the Ministry of 
Human Resource Development for dropping the assurance at their 
sitting held on 15 January, 1987 and did not accede to it. The 
Committee's decision was conveyed to the Ministry on 11 March, 
1987. 

t'7.This is a simple but typical example of sheer ad hocism in 
the dedslon making process of Government. In April, 1986, the Min
ister's reply indicated that the proposal of Madhya Pradesh Govern
ment about the raising of the income limit for the purpose of 
awardin, post-matric scholarsh;p was under consideration. Since the; 
replJWH treated as an assurance, it was incumbent on Government 
to expedite their decision and in any ease to report its implementa
tion within t~ months time and in case it was not ~ssible for 
BOIDe reason to report the implementation within thf' prescribed 
time limit, a request for extension of time was to be submitted to 
the Committee. 'l1te Ministry of Human Resource Devplopment did 
neither. It was onb after six months. the Ministrv woke un and 
approached the Committee to drop the assurance a'l fl,p decision in 
the matter would have to aWAit Government's decision on the re
oommendations of the Foltrth Pav Commission. The Rellort of t1,e 
. Fourth Pay Commission was awpited at the tim.. of th.. M;nilltel"s 
reply in Lok Sabha on 10 April. ]981; and this hein'! nfrt It new deve· 
10Pment could have heen mentionetf h .. th", Min;!lt~". Th .. o"lv ron-
elusion to be drawn is thAt tho mafie" !'I1,ouM rp ...... i" nf'!nd;np." 0.., 0"" 
or the other nretext. Th.> Committ .... WIl1ll,f 11k ... to 1IrJr .. linn" th ... 
Govemme"t to tak ... !'IuitAhlo~ !'Itens tl) elim;"At .. avoid"", ... d .. lave ;" 

, thefr det'i!lion mllkhl'! n"o .... " .. SIl th"t At If'Aet "l11r1, mAftf'1'!'I AI'I a"e .. f 
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. a 1ar,e number of studenia are decided early. The "'W'8nee UDder 
reference already hanaine fire for more than a yeu and • half should 
be imPlemented without furtber loss of time. 

(iii) 

18. On 5 May, 1986, the f~llowing Unstarred Question (No. 8868) 
given notice of by Shri Basllcleb Acharia, M.P., was addressed to tht: 
Minister of Labour:-

"(a) whether it is a fact that the Government has Nt up • 
sub-committee to draft amendments to the present Con
tract Labour (Regulation and Abolition) Act. uno; 

(b) if so. how far th~ work has progressed; and 

(c) the time by which the report of the Committee is likely 
to be submitted to Government'?" 

19. The Minister Of State in the Ministry of Labour (Shrl P. A. 
Sangma) gave the following reply:-

(a). (b) and (c): "The Ministry of Labour had formed a 
Working Group to look into various proposals for amend
ments to the Contract Labour (Regulation and Abolition) 
Act, 1970. The Group submitted its report in July. 1982 
suggesting certain amendments to the Act. Thae re
commendations were placed before the Labour MinUter.' 
Conference held in September, 1982. The batch of am
endments is still to be finaUsed." 

20. Reply to the above question was treated as an assurance by 
the Committee which was to be fulfilled within three month. of the 
date of reply i.e. by 4 August, 1986. 

21. On 21 October, 1986. the Ministry of Labour approaehecl the 
Committee on Government Assuran"e8 through the Miniltry of 
Parliamentary Affairs vide their U.O. Note No. VfL (H)Usq1888-
LSI86 dated 21 October. 1986 to drop the assuranee on the groundI 
indicated below:-

"The reply given to the question was not intended to CODJtl
tute an assurance. In this conneetion, it maybe·.ted 
that a batch of amendments to the Contract lAbour 
(Regulation and Abolition) Act. It70 ia under acrtfw 
consideration in consultation with the Mintstryof Law 
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lnd JUstice and other con~er'ned interests. It will 'take 
cbftlidera:ble time to make finalisati'on of amendments to 
the Contract Labour (Regulation and Abolition) Act, r970. 
Moreover, details of amendments could not be intimated to 
the House in public interest at present. An amendment 
to the Act relating to the definition of "appropriate Gov
ernment" has been made by the promulgation of an ordi-
nance on 28-1-86 which has been subsequently replaced b:t 
an Amendment to the Act (No. 14 of 1986) in the interest 
of healthy industrial relations and harmony in the imple
mentation of the: Act. 1970. This is an important am
endment in the batch of amendments under considera
tion." 

22. The Committee considered the request of the Ministry of Lab
our for dropping the assuranC'e at the:r sitting held on 15 January, 
1987 ~nd did not accede to it. The decision of the Committee was 
conveyed to the Ministry on 12 March 1987. Subsequently the 
Ministry sought extension of time upto 30 November. 1987 for im
pl~rlt-enting the assurance. 

U.The Committee note that the working Group form .. d to look 
"iritO '~ous. proposals for amendments to the Contract Labour (fte.. 
·'rat.uon and AbolitiOn) Act, 1970, submitted :t" report in July, '1982 

" 'ana tM r8c'0mmendations of the Group were placed before the Lab
our Ministers Conference held in Septenlber, 1982.. The Minister 

. in, his aforesaid reply stated that the amendments were still to be 
. fbian.ed. Althoulh th' s reply was treated as an assurance and was 

" ..equtred to be implemented before 4 August, 1986, Govl'rnment did 
not consider it necessary to finalise the matter and introduce the 
__ ..... hill hefoJ'el Parliament. Instead tbe Miniatry 01 Labour 
t~W it appropriate to request the Comm' ttee to chop the ... ur
. ~ with tb8 plea that the reply given to the question WM Dot inten
deli ta coWttitute an assurance. Evidently eVeli after lapse of more 
than Rve years the Ministry is not prepared to finalise' tile &mend· 
ments. The Committee can only depricate this 'nordinate delay as 
'Wen asladtadaisical approacll of the Ministry which iii .. harged witla 

I ~, *e' ~iltty! of provSding labour welfare. :The Committee 
~. "Iae tile Govel'nment not to waste any further time in fruit-
1eIas ~ and tall:e'steps to see thatneteaary'amendinC bill 
Is &0_ .. fore Parllatnent at tM earliest. InetdeD1ally statement 
of the Ministry that the rept,\' of the Minister was not intended to b. 
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- assuraace 'fViDees complete .jp.oraoce of the Parliamentary prac
tice and procedures. It sboalcl be clearly underGood, as baa beeD. 
observed earlier on several occasions, it i. the prerogative of the 
Committee alone to treat a reply as an _unmce and once it is 10 

treated Govelmnent is bound to implement the uaurance. 

(iv) 

24. On 5 May, 1986, the foll'Owing Unstarred Question (No. 8789) 
given notice 'Of by Shri K. Pradhani flld Dr. B. L Shailesh, M.Ps, 
was addressed to the Minister of Agrrculture:-

"(a) whether Union Government plan to undertake the third 
phase of National Seeds Projects (NSP) to expand and 
strengthen facilities for production and processing of seeds; 

(b) if so, the broad features 'Of the plan and the anticipated 
capital outlay of the project planned; and 

(c) the source of finance and the schedule for implementatioh 
of this scheme?" 

25. The Minister of State in the Ministry of Agriculture, (Shrl 
Yogendra Makwana) gave the foll'Owing reply:-

(a), (b) and (c) "The matter is still under consideration ot 
the Govenunent." 

26. The above reply to the question was treated as an assurance 
by the Committee which was to be implemented within three 
months of the date of reply i.e. by 4 August, 1986. 

27. On 25 N'Ovember, 1986, the Ministry of Agriculture approach
ed the Committee on Government Assurances through the Ministry 
6f Parliamentary Affairs vide their U.O. Note No. VIAgri (57) USQ-
8789-LSI86 dated NIL, to drop the assurance on the grounds incU
cated below:-

" ... because National Seeds Project Phase-III has not been 
materialiSed. It is true that this Department has been 
formulating proposals for phase-TIl of the project in 
consultation with the Project States but the ftnal picture 
of the project would become available only after tbe pro
ject is appraised by the World Bank which may take 
quite a long time. We have been in the formulation 
process for the last 11-12 years but the World Bank has 
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been deferring its consideration as perhaps they were 
not ready to accept the project. Even if the World Hank 
agrees to consider our proposal, the dates for the apprai
sal of the project have not yet been finalised. Before the 
project becomes affective and its broad features become 
available, the, project has to undergo the drill of pre-app
raisal, appraisal and negotiations. None of these activi
ties have yet been completed. We are not sure whether 
the World Bank would finally approve the project as 
also because the precise details of the project would be
come available only after the completion of the drill." 

28. The Committee considered the request of the Ministry of Agri
culture for dropping the assurance at their sitting held on 15 January, 
1987 and did not accede to it. The decision of the Committee was 
communicated to the Ministry on 12 March, 1987. The assurance 
was subsequently implemented by the Ministry vide the Statement 
laid on the Table of the House by the Ministry of Parliamentary 
Affairs on 7 May, 1987. 

29. The Committee note that the Ministry have since fulfilled 
the assurance by laying a statement on the Table of the House on 
7 May, 1987. However, it is regrettable that the Ministry should 
in the first instance have thought of requesting for dropping of the 
assurance. It need hardly be emphasised that Ministries should 
always sincerely endeavour to implement the assurance within the 
least possible time and when it is fOUlDd not at au possible to imple
ment it, a request for dropping should be made. 

(v) 

30. On 23 July, 1986, the following Unstarred Question (No. 817) 
given notice of by Sarvashri C. Madhav Reddy and Banwari Lal 
Purohit, M.Ps., was addresserl to the Minister of Home Affairs:-

• 

(a) "Whether it is a fact that 12 persons including some for
eigners who were masquerading as Sri Lankan militants 
we~e arrested in Madras on 7th June, 1986 on charge of 
spying; 

(b) if so, the nature of the spying activities indulged in by 
the arrested persons; and 

(e) whether a number of local people are also involved in the 
spying activities?" 
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31. The Miniater of Stat. in the Miltiatry of Home Affairs (Shrl 
P. Chidambaram) ,ave the following reply: 

(a), (b) and (c); uAccording to the information available at 
present, five persoJlH were arrested under the provisions 
of the Oftlcial Secrets Act read with the provisions of the 
Forei'gners Act and of the Passport Act on June 7. 1986 at 
Madras. The ca9~ I!! still under investigation." 

32. The above reply to question was treated as an assurance by 
the Committee which was to be fulft1led within three months of 
the date of reply ;"e. by 22 October, 1988. 

33. On 13 November, 1986, the Ministry of Home Mairs ap-
proached the Committee on Government AJsurances through the 
Ministry of Parliamentary Affairs t>ide their U.O. Note No. VlIHA(6) 
USQ..817-LSI86 dated 13 Novt'lnber, 1986, to drop the assurance on 
the grounds indicated below:-

"According to the information available on the date of the 
answer to the Question, the case registered against the 
arrested persons was under investigation. This informa· 
tion which re1lec:ted the correct position obtainin, on the 
date of the answer to toe Question was furnished in the 
answer. There was no intention tn give any assurance. 
It may also be added that no assurance was intended to 
be given stating that the facts were being allcertained. As 
the Lok Sabha Secretariat are aware such cases regis-
tered by the State Police are investigated by the State 
Police. The Central Government cannot interfere in the 
investigation of such cases except to request the State 
authorities to expedite the investigation. It tq lIkely that 
the State Police may take considerable time. say, some 
months even yearl!i to complete the investigation and flle 
charge-sheet against the aCCUIed where considered necps
sary. If under investigation. is treated as an as~urant'f'. 

the fulfilment thereof would depend on the prof('ess made 
by the State Pollee in tbe Investigation of the calle and 
as the Central Government cannot really exerdse anv con
trol In such mattl'!1'S, fulfilment of the UIIII'Il'1Ces will de
pend only on the aetion taken bv the State Pollee." 
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34. The Committee considered the request of the Ministry of Home 
Affairs for dropping the assurance at their sitting held on 16 
January, 1987 fOr dropping the assurance. The Committee being 
of the view that in spying cases, the State Governments were not 
competent to negotiate with fureign Governments, did not accede 
to the request of the Ministry. They rather urged the Ministry to 
implement the assurance at. an early date. The decision of the 
Committee was communicated to the Ministry on 12 March, 1987. 

35. The assurance was subsequently implemented vide imple
mentation statement laid by the Minister of Parliamentary Affairl 
on the Table of the House on 20 April, 1987. 

36. The Committee note that the assurance has since been ful
filled. However, the Committee must express their displeasure over 
the initial evasive attempt of the Ministry in making a request for 
the dropping of the assurance, rather in tryinl' to sit in judgement 
over the decision to treat the reply as an assurance. 

(vi) 

37. On 28 July, 1986, the following Unstarred Question (No. 1332) 
given notice of by Shri V. Tulsiram, M. P ., was addressed to the 
Minister of Steel and Mines:-

"(a) whether Government propOSe to reduce the output cost 
of non-ferrous metals in the country to bring it at par 
with the international price; 

(b) if so, the details of the proposal and when it is expected 
to be implemented; 

(c) the extent to which it will help in increasing the produc
tion in the country and .in competing with the world 
market; and 

(d) the extent to which it will reduce import of such 
materials?" 

38. The Minister of State in the Ministry of Steel and Mines 
(Shrimati }tam Dolari Sinha) gave the following reply:-

"(a) & (b): Government are looking into th~ possibilities of 
reduction in the output cost of non·ferrous metals for 
which consultations are being held with the public sector 
enterprises producf.ng the metals. 

(c) & (11): Do not arise as yet." 
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39. The above reply to the question was treated as an assurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 27 October, 1986. 

40. On 28 October, 1986, the Ministry of Steel and Mines ap
proached the Committee on Government Assurances through the 
Ministry of Parliamentary Affairs vide their U.O. Note No. VI!SM 
(3)USQ-1332-LSI86 dated 28 October, 1986, to drop the assurance 
on the grounds indicated below:-

"In reply to the above mentioned question, this Department 
has only said that the Government are 10llking into the 
possibilities of reduction 'Of output of cost of non-ferrous 
metals for which the consultations are being held with 
the public sector enterprises producing the metals. Such 
an exercise is of a continuing nature and no commitment 
about the time-frame should be read inro this as it would 
lead to a situation implying that Government do not pro
pose to reduce the costs below a specified level." 

41. The Committee considered the request 'Of the Ministry of 
Steel and Mines for dropping the assurance at their sitting held on 
16 January, 19Er7, and did not accede to it. The decision was communi
cated to the Ministry on 11 March, 1987. 

U. The Committee consider the terms of the requettt for tbe 
ciroppin, of the uaurance !'Ieli contradictory. If Govemment iI 
eappd in a continuin, exercise of explorin, the posslbUitles 01 
reduction of output of cost of non-ferrous metals, the HoUle would 
be interested in knowin, the results of this exercise. Should Gov
ernment be able to furnish this information, it would automatieal1y 
I.d to implementation of the assurance. The Committee trust that 
in future the Ministry would adopt a positive approach .. the 
national interest is better served by sharln, information with Par
IWDent than denyinl it on some or the other pretelit. 



t'IIAPTUID 

POSITION OF PENDING ASSURANCES PERTAINING '10 
SEVENTH AND EIGHTH LOK SABHA 

43. A statement showing the position of assurances pertain in, to 
Seventh and Eighth Lok Sabha pending implementation by the 
Government as on 12 November, 1987, is 'given in Appendix. 

"- The Committee would like the MinistrieslDepartmenta con
cerned to make a critiea' anll,y~ia of these .. urances so .. to imp'''' 
mead them without further 10111 of time. 

NEW Da.Hf; 
December a. 1987 

Agraha.ya.na 17, 1909 (Saka). 

PROF. NARAIN CHAND PARASHAR 
C'hIa.irmaR. 

Committee on Go'Vernment A"ut'Unces. 
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'" H fT'll !~ , 
MINUTES 

:TENTH'S'P1"rlNG 
Minutes of the ·CorilinitteeonGowrnmeJ!itAis1lt8M •. held on 15 

January, 1987 in Committee Room No. 62. Parliament 
House, New DeIhL-

The Committee met oli Thursday. 15 January, 1987,; from 15.'00 
hou~~ to, 15.3q hoUlf'. 

\ ' 

Prof. Narain Chand Pa~aiShn~h(Jt'l'fl\m. - \ ' 

MEMBERS 

2. Shri Tadur Bala Goud 

a. Shri Virdhi Chander Jain 

4. Shrt Jitendra PI-asada 

5.Shri Rahim Khan 

6. Shri Purna Chandra Malik 

7. Shri Channaiah Odeyar 

8. Shri Ram Pujan Patel 

9. Shri K. N. Pradhan 

10. Shri Jagannath Prasad 

11. Shri Muhiram Saiki a 

SECRETARIAT 

1. Shri D. C. Pande-Joint Secretary 
2. Shri D. M. Chanan-SenioT Examiner Of Questions 

2. At the outset. Chairman extended to the Members his greet
ing and good wishes for the New Year. 

3. The Committee took up for consideration their draft Eighth 
,Report and adopted the same. The Committee authorised the 
Chairman to present the Report during the ensuing session of Lok 
Sabha. 

4. Thereafter, the Committee took up for consideration Memo
randa Nos. 62, 63. 64. 65 and 66. 
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...... t I~.:.II: c&equ.t. for'4ropJHIc.of.-.nace IiWll GIl 
) l~llardi. ~. iIl' iep!r'ltHID1tarred Que.-
tion·':No. "8180 ~~ ·'pJllfabrtcaUoa. 
know-how for de'YelopmeDt· oI'hoUIiDI. 

5. The Committee coD$idelllCi the following ~uest of the MiDis
try of Urban Development received through the Ministry of. Par-
1iam8ni Mairs vide their U.O. Note No. VIUD(36) USQ 3l.3O-LS1 
'86 dated 29 October,l9'86, for dropping of the assurance on ·the 
following grounds:- . 

, "A decision with regard to the adoption of pre-fab. technology 
in the construction of houses can be taken only after 
examining the various aspects of the matter. The exa
mination of various technologies is a continuing effort 
and no decision can be arrived at in a short time. Inciden
tally, housing being a State subject, it is for the State 
GovernmentjUnion Territory Administration to adopt 
methods of construction of houses considered suitable for 
their local requirements:' 

5.1 The Committee did not find the plea taken by the Govern
ment that the housing being D State subject, it was for the State 
GovernmentslUnion Territory Administrations to adopt methods of 
construction of houses considered suitable for their looal require
ments as convincing. In their opinion the issue involved consulta· 
tion with foreign countries with whom State could not negotiate 
directly and hence the CentrE' should own the responsibility of mov· 
ing in the matter. The Committee decided not to drop the assur
ance and desired its implementation at an early date. 

Memorandum No. 63: Request for dropping of assurance given on 
10 April. 1986 in reply $0 Unstarred Ques
tion No. 6086 regarding income limit for 

award of postmatric scholarships. 

6. The Committee. considered the following request of the Minis
try of Human Resource Development received threugh the Ministry 
of Parliamentary Affairs vide their U.O. Note No., V/HRD(18)USQ. 
8OSS:LS /86 dated 2S. October, 1986. for dropplni of the auurance 
em thelollowing grounds:-

.~1n view of ,~e subm~on of the Fourth Pay Commiafon'. 
tepOrt, it has b.een ,decided to· await ftnal dedaloD·1Ibout 
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l'~i of ~ ~,: after .. the . GommiMion'. 1*11. 

., mendati~ns 4av:e been proceued in the Government and 
it would leac;i, to re.-proces.ing the issue once again involv
ins t~e factor." 

6.1 Nothing that the Fourth Pay Commission's Report had al-
·ready been submitted. the Committee felt that there should be no 
delay in taking a decision regarding the raising of the present 
income limit for the purpose of awarding postmatric scholarships. 
The Committee did not agree to drop the assurance and desired its 
implementation at an early date. Meanwhile, Ministry were ad
vised to seek extension of time for implementation 0'£ the assurance . 

... ... ... '" 
Memorandum No. 65: Request for dropping of assurance given on 

5 May, 1986 in reply to Unstarred Question 
No. 8866 regarding amendment to Contract 
Labour (Regulation and Abolition) Act, 
1970. 

8. The Committee considered the following request of the Minis
try of Labour received through the Ministry of Parliamentary 
Affairs vide their U.O. Note No. V/L(35)USQ, 8866-LS/86 dated 21 
October. 1986, for dropping of the assurance on the following 
grouncis:-

"The reply given to the question was not intended to consti
tute an assurance. In this connection. it may be stated 
that a batch of amendments to the Contract Labour (Re
gulation and Abolition) Act, 1970 is under active consi
deration in consultation with the Ministry of Law and 
Justice and other concerned interests. It will take consi
derable time to make finalisation of amendments to the 
Contract Labour (Regulation and Abolition) Act, 1970. 
Moreover, details of amendments could not be intimated 

, to the House in pubUc interest at present. An amend
ment to the Act relating to the definition of "appropriate 
Government" has been made by promulgation of an 
ordinance on 28-1-86 which has been subsequently re
placed by an Amendment to the Act (No. 14 of 1986) 
in the interest of healthy industrial relations and harmony 
in the implementation of the Act, 1970. This is an impor
tant amendment in the batch of amendments under 
consideration. " 

8.1 The Committee did not 8ltree to the request of the Ministry 
to dl'()p the assurance. 'nlev were of the opinion that the Ministry 
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should finalise the amendments to the Contract x..bour (Rel\llattoa. 
and Abolition) Ac~ 1970, early so that the .. urance wu imple-
mented expeditiously. MelUl;Whi1" i ij:ae Ministry should seek exten
sion of time considered mMUmuM for· implementation at the auur
;ance. 
Memorllftdum No. 66: Request for dropping of aaaurance given on 

5 May, 1986, in reply to Unstarred Question 
No. 8789 regarding third phase of National 
Seeds Project. 

9. The Committee considered the following request of the Minis
try of Agriculture received through the Ministry of Parliamentary 
Affairs 'Vide their U.O. Note No. V /Agri. (57) USQ-8789-LS/86 dated 
Nil for dropping of the assurance on the following grounds:-

"Because National Seeds Project Phase-III has not been 
materialised. It is true that this Department has been 
formulating proposals for Phase-III of the project in con
sultation with the Project States but the final picture of 
the project would become available only after the project 
is appraised by the World Bank which may take quite 
a long time. We have been in the formulation process 
for the last 11-12 years but the World Bank has been 
deferring its consideration as perhaps they were not 
ready to accept the project. Even it the World Bank 
agrees to consider our proposal, the dates for the appraisal 
of project have not yet been finalised. Before the pro
ject becomes effective and its broad features become 
available, the project has to undergo the drill of pre
appraisal, appraisal and negotiations. None of these 
activities have yet been completed. We are not sure 
whether the World Bank would finally approve the pro
ject as also because .the precise details of the project 
would become available only after the completion of the 
drill." 

9.1 The Committee found the request of the Ministry for the 
dro,Ppinl! of the anurance unconvincfng and destred that thfty 
shOUld take vigorous steps to Implement the assurance at an early 
date. They desired that the Ministry should at the earlfest seek 
extension ~f minimum time required to Implement the ASsuranre. 

10. The Committee then adjoumed to meet again on 18 January. . ,.'- ..... ,.. ..... .,.,; ··,1~ 

1987· at t1.oo hOul'\I. . 
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lIinutes of the Committee on Government Assurances held on 18 
',,Ja,nuary, 198'l in Committee ,Room INa. 62,c'Partiamentuy 

House, . New, De\hi. 

The Committee met on Friday. 16 January. 1987 from 11.00 hours 
to 11.50 houn. 

PRESENT 

Prof. N arain Chand Parashar-Chairman 

MEMBERS 

2. Shri Tadur Bala Goud 
3. Shri Jitendra Prasada 
4. Shri Rahim Khan 
5. Shri Purna Chandra Malik 
6. Shri Channaiah Odeyar 
7. Shri Ram ,Pujan Patel 
8. Shri K, N .. Pradhan 
9. Shri K. Pradhani 

10., Dr. G. Vijaya Rama Rao 
11. Shri Muhiram SaiIda 

SECRETARIAT 

1. Shrl D. M. Chanan-Sen.ior Exa.miner of QuestionB 

• • • 
6. The Committee then considered the following memoranda:-

Memorand,um No. 67: Request for dropping of assurance given on 
23 July, 1986 in reply to USQ. No. 817 re
garding' persons arrested tor Spying in 
Tamil Nadu. 

7. The, Committee considered the following request C1f the. Minis
try of Home Affairs received thro,ueh the Ministry of Parliamentary 
.Afi'airs vide th~ir U.O. Note No. VUHAJ6) USQ-817~S/86· dated ,13 
November. 1986., for dropping of the assurance on the .following 
grounds:-

"According' to the information avaUable on the date of the 
answer to the Question, the case re'gistered against the 
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~\eci' ~ W':i ~Qer investlpt1o~ Thla iD1orma
ti0l;l:"which, reflected" the correct poSition obtainlna on the 
date of the" answer to the Question was furniJhed. in the 
answer. There was no intention to give any 8B8uraJlCe. 

It may also be added that no assurance was intended to 
be given stating that the facts were being ucertained. 
As the Lok Sabha Secretariat are aware such cases regia-
tered by the State Police are investigated by the State 
Police. The Central Government cannot interfere in the 
investigation of such cases except to request the State 
authorities to expedite the investigation. It is likely that 
the State Police may take considerable time, say, some 
months even years to complete the investigation and file 
charge-sheet against the accused where considered neces
sary. If under investigation. is treated as an assurance, 
the fulfilment thereof would depend on the progrea 
made by the State Police in the investigation of the case 
and as the Central Government cannot really exercise 
any control in such matters, fulfilment of the assurances 
will depend only on the action taken by the State Police." 

7.1 Being of the view that in matters of spying State Govern
ments were not competent to negotiate with foreign countries, the 
Committee did not agree to the dropping of the JSSurance. On the 
contrary they desired the Ministry to implement it at the earlielt. 

Memorandum No. 68: Request for dropping of assurance given on 
28 July. 1986 in reply to Unstarred Que.-
tion No. 1'332 regarding scheme to reduce 
cost of production c:rf non-ferroUJ metalJ. 

8. The Committee considered the following request of the Mint&-
try of Steel and Mines received through the Ministry of Parliament
ary Affairs vide their U.O. Note No. VI/SM (3) USQ. 1332-18/88 
dated 28 October. 1986, for dropping of the assurance on the follow-

ing grounds:-

"In reply to the above mentioned question. this Department 
has only said that the Government are looking into the 
possibilities of reduction of output of cost of non-ferroul 
metals for which the consultations are being held wiJ;b 
the public sector enterpriJes producing the metall. Such 
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an exercise is of a continuing nature and no commitment 
about the time-frame 'shoma 'be read into'thii as it would 

" lead to a situation implying that GOvernment do not pro
pose to reduce the costs below a specified level." 

8.1 The Committee did not find the reasons adduced by the 
Ministry as cogent and convincing for dropping the assurance and 
hence did not agree to the plea of the Ministry. They urged the 
Ministry to seek extension of time cunsidered minimum to imple
ment the assurance. 

The Committee then adjourned. 



MINUTES 
E"lghth Sitting 

Minutes of the Committee on Government Assurances held on 8 
December, 1987 in Committee Room No. 53, Parliament 

House, New Delhi 

The Committee met on Tues~ay, 8 December, 1987. from 15.30 
hours to 16.20 hours. 

PRESENT 

Prof. Narain Chand Parashar-Chairman 

MEMBERS 

2. Shri L. Balaraman 
3. Shri Bapulal Malviya 
4. Shri Sanat Kumar MandaI 
5. Shri P. Namgyal 
6. Shri V. Krishna Rao 
7. Shri Bhola Raut 
8. Shri Kamla Prasad Singh 
9. Shrimati Usha Thakkar 

SECRETARIAT 

1. Shri C. K. Jain-Chief (Questions) 

2. Shri Raghhir Singh-Senior Examiner of QueBtiOnl • 

• • • • 
The Committee took up for consideration their draft Ninth Re-

port and adopted the same. The Committee authorised the Chair
man to present the Report before the end of the current Session. 

The Committee then adjourned. 
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(ViM Para No. 43 of tho Report) 

Sla'~inittt .., 'pi", 'rile pOJillon' 01 tM ~ 01' S.,."," lAic' SiJ6IUi.,.1tIIIq 
Implementation Q8 on 12 No.,..,. 1987 

Session 

First S0I810n. 1980 

Second Session. 1980 

Third Session. 1980 

Fourth Session. 1980 

Fifth Session. 1981 

Sixth Session. 1981 

Sevonth Session. 1981 

EiJhth Session. 1982 

Ninth Session. 1982 

Tenth Session. 1982 

EIevonth Session. 1983 

Twelfth Session. 1983 
, ' 

Thlr1eoDth Session. 1983 . 

F~~t1l ,SeslIo". l~. 

Plfteehth Sesllion. 1984 • 

Total .. Iuranees outstaadlJII 

• 22 

No. of 
assuranCIIII 
culled out 

26 

196 

548 

333 

793 

373 

418 

798 

429 

315 

861 

43J 

424 

956 

321 

7231 

No. of No. of 
lIIIurancoe auurancoa 
Implemented I out-
dropped stanelt .. 

26 

196 

548 

333 

793 

372 

418 

798 

429 

315 

86'0 

4)3 

424 

949 7 

326 2 

71ZO 11 



APl'ENDIX·U 

(PII. Para No. 43 of tb, R.eport) 

St.,.",.,., ,how",. ,he JIOlltiDn 0/ tlRlll'fIIItJG 0/ Ell"'" lAIk SfIbM ""." ",... 
IffMItIIJq" 116 on 12 No,.""",. i987 • 

... 10. 

Plat, ... IOD. It85. 

SIc:ond Session, 1915 

Third SesSIOD, 1985 

Fourth Souioa. 1985 

Plfth Senlon. 1986 

SIDh SeuIGB, 198. 

Seventh SessloD, 1916 

EJabtb SeIIlon, 191' 

Bllbth Soulon (Second Part), 1917.'. 

T'OIaI UlUl'aDCe1 outataDdlDJ 

No. of 
aIIur&DCeI 

culled out 

19 

426 

323 

35S 

777 

475 

421 

777 

571 

No. of No. of 
aIIuraDaeI UauraDcol 

Imp1ementedl outatandIDI 
dropped 

19 

411 8 

III 5 

334 21 

693 14 - 69 

348 80 

487 190 

64 514 

---- .. ----
1071 
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